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CENTRAL ADWIWISTRATIUE TRIBUNAL. 3ABALPUR BENCH> 3ABALPUR

Original Application No. 234 of 2003

Oabalpur, this the 28th day of April 2003,

Hon'bla Mr. R.K* Upadhyaya - Adrainiatrative nember
Hon*ble Wr« 3*K* Kaushik - Judicial Renber

Snt. Asha Jalla
U/o Shri Aahok Kumar Jalla,
Aged about 47 years,
Primary Teachar,
Kendriya Vidyalaya (CRM),
Jabalpur (R.P.)

Flat No. 202, Ideal Enclave,
Hathital, Jabalpur (R.P.)
(U/O of Transfer to K.V. Diu)

(By Advocate - Mr.l-Ianoj Sharma)

- APPLICANT

VERSUS

1. Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shaheed Jest Singh Rarg,
New Oelhi-16

Through it's Commissioner,

2. The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Jabalpur ragion, K.V. No.I,
G.C.F, Jabalpur (R.P.).

3. Shri Sarvesh Kumar
Primary Teacher,
Kendriya Vidyalaya, Along(l1 Assam
Rifles), Assam.
(U/o of transfer to K.V., (CRR),
Jabalpur. - RESPONDENTS

ORDER (ORAL)

Bv R«K«lfoadhvava.; Menber Adroinistra'fcivet

This ̂ plication has been filed by the applicant
Challenging the order of transfer from Jabalpur to Diu as

per order dated 31.3,2003 (Annexure A-1) • The ̂ plicant

states that ̂ e has been subjected to a hostile discri

mination ther^y violating her fundamental rights as ̂

enshrined under Article 16 of the Constitution. The learned
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counsel for the cpplicant stated that the applicant is

a primary Teacher, and she has her personal problems

like sshooling of children and medical probL^s* The

learned counsel for the applicant invited attention to

the transfer guidelines, where it has been stated that

a lady teaC her Could be transferred to a near-by place#

In this Case, the leamed counsel for the applicant stated

that the hujdaand of the aj^icant is an ecnployee of

M#p. State ilectricity Board and his services are hot

transferdDle out of Madhya Pradesh. It is j&irther stated

that the applicant has made a r^resentation on

08#04»2003 (Anne>ure A-7)» which is still pending for

consideration,, t?hou^, the applicant has been relieved

pursuant to the order of the transfer on 3l#3,200 3

(ittinexure a-1) •

2# Without expressing any opinion on the merits of

the Case of the ̂ plicant, we direct the epplicant to

said a copy of this order aiongwith copy of the 0«A»
P

to the re^ondent NO.l within two we^s. In case, the

applicant complies with our direction, the re^ondoit

No,l is directed to decide the pending represoitation

within two weeks from the date of receipt of copy of

this order by i^eaking order, under intimation to the

^plicant. Till the disposal of the representation of

the applicant, the applicant may not be forced to join

new place of posting at Diu.

3# In view of our directions in the preceding para-

gr^h,i this 0#A# is di;^osed of at the admission stage

it self •
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(J .K JCau shik) CR.K .%adhyaya)
JUDICIAL MEMBER ADMINISTRATIVE MEMBER
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(i) ?7^!rn, or? ?:? UT^'I^UaCT. STTO^t
(z)
(3) aft am^ ^ ,vJ^|
(4) EBJt?;??, c.ia'j(., atsagr mrn^a
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